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o ADMINTSTHATIVE T'RIBUNAL HYD:;;ﬁA BENCH AT HYDERABAD

0.A.NC. 950/94,

; Date of Orders 5-8-94,
Between:

T.Kalidas.

. Applicant,
and

1., The Postmaster,

Head Post Office, -
Machilipatnamn Town, A.F.

2. The Supdt.of Fost Offices,
Machilipatnam Division, Krishna Dist.

.s Regpondents.

ggr the Applicant: Mr.Krishna Devan, Advocate

CORAMS Bl Mr.N.R.]ZEVIan 7 SIQ&SCO
THEHON®BLE MR,JUSTICE V.NEELALML swe .
AND ’ e T RIRN
L I T A3 e ) i £
Toe Tripgaf-RaRRTGARMIAN ¢ MEHBER(AUM)
T Y 2

to suspend the appiictea,tnat Respondent 2 instructed Respondent L
Letters. The case of the applicant g2e to the loss of 6 Registered
duty aneg-wme.in January, 1994 and he is dedicated adwlered as the

house for gglivering the Texle_at the road side while going into the
letters ﬁﬁ&e stolen, ©  =anmtaining the registered

Gt. 1-8=94 t3 tue~wlicant had already submitted a representation
superior to the REspondents; . -+~» ~f Postal Services, an authority

to direct thé regsenar order that has to be passed in thegs va ..
dt. 1-8-10904 of the applicant py-i.dispose of the representation

by the orderb.ic.veedless to say that if the applicant 15 eyye-.
to move this Tribunal by filiBgranter, he is free, if he is so advised,

-~ ™ oant, =Aar gection 19 of
itself. ~ ~ 4e @isposed of accordingly at the admission s awu-

1
~t Ly on
ﬁ’\ /L’?..___ v FA e
To L -+-- panistrar(J)CC N
1. The Postmaster, HeadposSt weirwo...
2. The Supdt.of Post Offices, Machilipatnam uivze.®eyn. A.F.
3. Gne copy to Mr.Xrishna Devan, Agvocate, CAT.HW. et

4, Onhe copy to Mr.N.R.Devraj, 8r,&s3C. CAT.Hyd.
5. Copy to the Regional Director of Postal Services,
6. One spare-~ctey General, Vijayawada.
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ORDER/JUBsMENE — (
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M.A.No.,/R.A/C.A.NoO.
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y 0.a,No. q go/‘fﬁq-
(T.a.%o. - (W.P,NO
Adm:. Yted and Interim directions e
Issty3d. : .
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Dispiosed of with directions.
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Disnmiisged

Dismdslsed as withdrawn
LDismd gsed for Default.
Orde r¢d/Re jected

No o xder as to costs.
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